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Harijan Safai 258

Karmacharis in Babina Contt Bd. (St.)

Statercent - - -
Shri Laxmi Narain Nayak; ‘MP had

raised under Rule 377 the following -

matter in -the House on 8-3-1978:—
“22 Harijans Safai K chari

the improved road conditions while
deciding the revised work-load.

Based on the recommendations of
the Board of Officers, 44 sweepers had

who. had been working for several
years in Babina C Board

to be red from the strength autho-
rised for the year 1877-78. -Since ' 18

have been retrenched. He

were already available. in

ed that they should be taken back
in service and all employees working
in Cantonment area oz a temporary
basis should be made permanent”.
With your permission, Sir, I want to
make the whole position clear.

Every year, Station Headquarters
Babina enter into an agreement with
the Cantonment Board for carrying
out certain works on their behalt such
as removal of rubbish and flth, clean-
ing Df roads, cleaning of roadside
drains and main- drainé. The require-
ment of staff for these purposes is
determined by a Board of Officers con-
vened by the Station Headquarters for
this purpose, ~ Atcordingly, during the
financial year 1977-78, 207 sweepers
(60 for cleaning of roads gnd 147 for
cleaning of drains) were nuthorued in
the tonservency agreement as per re-
commendatians of .the Board of Off-
cers held in December 1976. For the
ensiing financial year 1978-79. a tresh
Board of-Officers-was convened by the
Station d ters_in .
with the normal procedure to assess
the requirement of conservancy staff
and other services to be rendered to
the troops by the Cantonment Board,
Babina. The Board of Officers after
carrying out physical survey of the
ares, recommended 183 sweepers (47
for roads and 116 for drains) amongst
other conservancy s'aff. While re-

the C Board, it was decided
to retrench 26 sweépers after absorb~
ing 18 sweepers against the existing
vacancies.

The mattér was, however, reviewed
by Headquarters Central Commmnd
and instructions were issued by them

7to the President, Cantenment Board,
Babina, on 27-2-1978 to the efféct that
no Safai Karmachsri shoujd be dis-
cherged with effect from_ 28-2-1878;
they ghould continue to be in service
andl the conservancy agreemeént Fhould
be revised and for this purpose the
Board of Officers should be reassen;b-
led to reassess the strength of conser-
vancy sweepers to be employed by the
Cartonment .Board, Babina, in consul-
tation with the Station Headquarters.

It has since been confirmed by the

Board authorities that all

the Lflscharled employees hnve been re-
instated.”

So far as the demand for the .con-
firmation of temporary workers in the
Cantonment area is concerned, it may
be mentioned- that the confirmation of
temmﬂrv mplnyes depeads on u;e
avall-
able whu-.h are requirgd..for. work of
permanent nature and" témporary em-
ployees are made pérmanent ta_the
extent of availability of permafiént
dricies in each, cafegory/grade.

commending the revised ot
conservancy staff for the coming fin-
ancial year, the Board had been guid-
ed by the need for exercising maxi-
mam in Defence di

as per instructions on the subject and
observations made by the audit autho-
ritfes on the conservancy agreement
for the year 1977-78, with regard 1o
provision of leave reserve etc. The
Boad -further took into derati
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